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Journal', in llnglish language and translation thereof in 'Navshakti, in Marathi

language, both h:rving circulation in Mumbai.

The Petitioner Corr-rpany is also directed to serve notices along with copy of

scheme upon:- (i) concerned Income Tax Authority with in whose jurisdiction

the Petitioncr Cornpany's assessments are made, (ii) the Central Govemment

through the ol'llcc of Regional Director, Westem region, Mumbai and (iii)

Registrar of Conrpanies, Mumbai with a direction that they may submit their

representations, il' any, within a period of thirty days from the date of receipt of

such notice to 1he Tribunal with copy of such representations shall

simultaneously hc scrvcd upon the Petitioner Company, failing which, it shall be

presumed that thc alrthorities have no representations to make on the proposals.

Petitioner Courpr,nl, to file affidavit of service in the Registry proving service of

notices to thc Ii,'3trlllory authorities as stated in clause 5 above and publication

ofnotice in ncu s prr pcrs.
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